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Is it the pleasure of the House that
lcave as recommended by the Committee
may be granted?

SEVERAL HON. MEMBERS :
Yes.

MR. SPEAKER : The leave is
graated. The Mumbers will be informed
accordingly.

12-17 hrs.

PETITIONRE DELHI RENT CON-
TROL (AMENDMENT) BILL, 1980

SHRI K. I AKKAPPA (Tumkur) :
Sir, I beg lo present a petition signed
by Shri R.C. Gupta regarding the Delhi
Rent Control (Amendment) Bill, 1980,
so as to make provisions also for incre-
ase in rent in accordarce with rise in
price index, fixation of standard rent at
a rate more than Banks’ lending ratc of
interest, termination of tcnancy for
non-payment of rent for three months
and scrapping of Slum Clearance Act.

12-1% hrs.
MATTERS UNDER RULE 377

(i) Need For Taking Immediate
Steps For Respening Orient Paper
Mill, Bhaskar Textile Mill And
Kaling + Tubes In Orissa.

SHRI  CHINTAMANI PANI-
GRAHI (Bhubneswar) : Threce industrial
units  in Orissa, namcly, Orient

Paper Mill, Bhoskar Textile Mill and
Kalinga Tubcs, have closed down for an
indefinite  period. The Orient Paper
Mill is situated at Brajraj Nagar and
Bhaskar Textile Mill at Jharsuguda in
Sambalpur district in Orissa. Kalinga
Tubes is situated at Chauducr in Cuttack
district. As many as 20,000 employces
were working in these three units. Most
of thz low paid ¢mployces from among
them belong to Scheduled Castes and
Scheduled Tribes. The closure of these
three industrial units have rendered
20,000 employecs jobless. This has
crcated an wtmosphere of unrest among
the workcrs in the State of Orissa.
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12-19 hrs.

MR. DEPUTY-SPEAKER
Chuir.

‘n the

Tt is not possible on the part of the
part of thc State Government to solve
the problems that have arisen due to
the lockout of thes: units. Large num-
ber of workers who have been thrown
out of employment canrot be rehabili-
tated in any other factory. Thé State
Government is not in a position to make
any commitment about their rchabilita«
tion nor in a position to revive those
units.

Unless immcdrate step. are taken to
review those units, the wo. k:rs' unrest
may posc law and order problem in the
State. Tt is a question of life and death
for these 20,000 employees. There"
fore, it is necossary to review these units,

In view of this, I demand that the
Government of India should intervene in
the matter and revive Orient Paper Mill,
Bhasker Textile Mill and K:ilinga Tubes
of Orissa without any further delay.

[ii] Need For Starting A Fast Train
Service Between Allahabad And
Lucknow

st Fea gerer famY (gamgrans) .
Iq5aF TZZA, IAT 934 ¥ AGAF g4
g7 &Y UFAT B 9T FAIIAIT OF
atz a s1E UFOFY 3 2 | #91fF Isq
RN SNE T30 0ona, faear faara
qf@s faamr, sigzsrq fawal & aF

gg-37 amisy aff @ agl  agt
UFTIEE §9 A W A iAW gAgr-
qre d# T

TAZEAZ A9 FEAFH T gU Faq
15) frardrzs 2, feeg oo av g wiee
g4 A 14 4 faadr gy g, o+¢ g g
AT A H 6 921 § 12 9721 ATar g,
qafF gsax agf ez 37 qad §, ga
gAY 24 41 3 wvar N qq g 24
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[t oot wwra faaidy]

AGAF TATRIATE & 1T TF G
2q A1 A /i agd fal & B 57 W@y
2 AT TaF A g T gARIATT F IIT
qQFT B |

¥ ¥ /A 5 A fadza g 5 afa-
A TARMEIE HGAFH F 419 OF FIEL
Z A AAA FY FATEAT FITF |

(iii) Need For Estabtishing A Central
Honey Development Board

SHRI N. DENNIS (Nagercoil) :
Under Rule 377 I make the following
statement :

To facilitate proper cxploitation,
development and export of honcy, it is
absolutely essential to set up a central
Honey Development Board,  Honey, the
swectest natural gift is an important item
of nutritious medical food. There are
wide scope and opportunitics for the
dcvelopment of  honcy production in
some paits of our country.  Our country
is gifted with the production of honcy
from diffcrent specics of bees.  Unlike
“Roc!. b.e honey” known as “‘Jungle
Honcy”, “Appis indica honecy™ or the
apiary honey production rcquires consi-
derable inve tment, labou- and scientific
knowledpe.,  The annual production of
honcy in  our country is about 40 lakhs
kilograms, : pproximate value of it 1s
Rs. 8 crores.  Systematic production will
generate larg  cmp'oyment opportumnitics
and cxport  possibilitics  Places  with
favourable climatic  conditious natural
forest rtesources, availability of natural
boe colonics and availability of rcientific
gkilled oxpeits 1 honey  production,
should bc «ncouraged and patronaged
with liboral ssistance.  Such assistance,
protcction and safeguard have to be
extended to those engaged in “migratory
bee kecping”  (00. The interests of
thousnnds of bue keopers of our country
could be better served only by extending
scientific and tcchnological support and
assistance.  So, Government may be
pleased to take carly steps for the
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establishment of a Central Honcy Deve-
lopment Board.

(iv) Increasing Irregularitics In Certain
Post Offices In District Ghazipur Of
Uttar Pradesh

1 USATY @YAFT AT (FI9)
gqreay wgrea, faaw 377 F weawa
qg% A qaa.....‘ (a:ratna) ...... AT
QA @G g7 § —gq Jq FgAT A8 &
fa areroredt & qrez anfom & N0
wWe g 3w & fea & agY 2, v 8%
FIX ¥ ag Fgr wiar # fs vfegacamm
T Gﬂf“s,"&

SHRI K. MAYATHEVAR (Din-
digu) : I am also raising thc same
issue. this is materially affccting our
object. Under what authority are they
doing this ** herc ?

I am also raising the same thing.
What is this going on heic ?

*¥ There 1s nothing objec-
tionable in what I have given.

MR. DEPUTY-SPEAKER : Do
you want Shri Shastri to speak or not ?

SHRI K. MAYATHEVAR
port him.

I sup-

MR. DEPUTY-SPEAKER : Mr.
Shastri, you go through the rules. If
therc is any allegation, it has to bec
removed.  We act only according to the
rules.

AY VAT AVAHT 1= ¢ 377
F1 qawa g (% g9 Ay g=ar 7 2 34
9 &9 giAl =rfge, &Fagt gt
wifgy, @fss sta ga A% aifegaz
eFaifrgq 2T & Ay 3w F47 F12 faar
Srar g 7 #4 St far ar SgEr gaifed
T faur a7

*TF TATA FT 470 W AgY &1 aFar

*¥ Not recorded.



